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REVIEW APPLICATION No,  47/87 COMMERCIAL COMPLEX, (BDA)
IN APPLICATION NO. 1708/86(F) INDIRANAGAR,
UP. N, » BANGALORE-560 036.
DATED: ZW-T1-¢7
APPLICANT Vs » RESPONDENTS
Shri P, Puttarangappa The Chief Secy, Govt of Karnatake & 3. Ors
T0
1. Shri P. Putterangappe
Managing Director
Karnataka SC/ST Development Corporaticn
9th Floor, Visveswaraish Mini Towsr
Dr B.R. Ambedkar Vesdhi
Bangalore -'560 001
2, Shri N.C. Biligiri Rangaiah
Advocate
1261, 'Raja Gruha!
MRHB Celony
Govindarajanagar
Bangalors - 560 079
)€Y SUBJECT: SENDING COPIES OF ORDER PASSED BY THE
20 It . BENCH IN/APPLICATION NO,  47/87
g © REVIEW i
(_»&/ ;) | Sl i
C Please find enclosed herewith the copy of the Urder %fux
{ sed by this Trlbunal in the above said Application on 0~ o
A \Q 10'7'97 . Demand Draft No. 422073 dated 15 May 87 draswn on Steate Bank ot
1) \\ ' of Mysocre, Vidhana Soudha Branch, B'lore — 1 is returned herewith. i
i ' | ﬂ?ﬁmﬁt
C[, ; , IBUTY REGISTRAR
| - - ) / JUDICIAL
ENCL: As_above, _//// J/’ // ( )

CENTRAL ADMINISTRATIVE TRiBunAL
BANGALORE BENCH
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BEFORE THt CENTRAL AD..INISTRATIVE TRIBUNAL
BANGALORE BENCH: BANGALORE
DATED THE TENTH DAY OF JULY, 1 9 8 7.
PRESENT

TIiE HCN'BLE KR, JUSTICE K.8.PUTTASWAMY
.. VICE CHAIRVAN

THE HON'BEENSHR I L SHLAC IREGC BIRENIELBER ¢

REVIEW Al ILICATION NO.47 of 1987

P.Puttarangappa,

lianaging Director,

Kernataka SC/ST Development-

Corporeation, 9th Floor,

Visweswaraiah liini Tower,

Dr.B.R.Ambedkar Road,

Bzngelore. ‘s Applicant

{Dr. N.C.Biligiri Rangaish .. Advocate)

=VSe~

State of Karnataka by its
Chief Secretary,

Vichana Soucha,
Bangalore-l,

2., Sri J.Vasudevan, IAS
Joint Sécretary to
Govt.of India,
Ministry of Health and
Family Weélfare,
'Aarogya Bhavan'

New Delhi,

3. Union of India
by its Secretary to
Iiinistry of Home Affairs,
New Delhi.

4, Secretary to Govt.
7 of India, Deptt. of Personnel
A N and Training, North Block,
[0 4 N\, New Delhi, " Respondents.
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This Review Application hes come up for

g

> /#
7 U g . - . :
Jgﬁﬁé admission this day, Hon'ble Vice Chairman made the
>

following:
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CRDER

In this Review Application made under
Section %gggiﬁﬁ) of the Administrative Tribunals
Act,1985,/the applicant has sought for & review
of an order made by a Division Bench of this
Tribunal consisting of one of us (Hon'ble Shri L.H.A.

Rego, liember(A) and Hon'ble Shri Remakrishna hao,

Member(J), in Application Nc.1708/86.

A, In Applicetion No,1708/86, the applicant
who is a liember of an All Incia Serviée called
'Indian Administrestive Services' ('IAS'), had
challenged certain adverse entries made against
nim for the calendar year in dispute. Cn a detailed
examination, the Tribunal accepted the case of the
applicent in part and rejected the same in other
Tespects,

Se Dr.N.C.Biligiri Rangsish, learned Counsel
for the applicent, contends that the orcer made by
the Tribunel in so far as it rejected his case
suffers from contracdictions and justifies a review

uncer Sec.22(3)(f) of the Act.

4, We will even assume thet there sre contra-

But, eyen then

dictions in the order made by this Tribunal. /that

is not a sufficient ground for review of the eerlier

orcer made by this Tribunal. An earlier order msade

cannot

)
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cannot be examined by us as if we are a Court of

appeal and & different conclusion rcached,

=

S On any view, this applicetion is lizble
to be rejected. Ve, therefore, reject this Review

Application. But, we however direct the Registry

\ tec return the Bank Draft annexed to this applicction

to the applicant,

Sd--- Sl = o

K.+ S« PUTTASHALY) ")V (L.H.A, REGC)
VICE CHAIRVAN \ I’ZMBER (A)
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:BANGALORE,

Review Petition No.47/87
in
A.No. 1708/86
Applicant := Sri.P.Puttarangappa

Vse

Regpondents: State of Karnataka
and three others

RETURN OF DOCUMENTS

Prays that this Hon'ble iribunal be
Pleased to order for the return of the
original documents produced in the igg; above

- case.

13.7.87 i
1Y) YR =
Bangalore \QL Advocate fﬁ;:iigglcant.
A
A
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALCORE,

Review Petition No.47/87
in

A.No. 1708/86

Applicant: Sri.P.Puttarangappa
VSe
Respondents: State of Karnataka

and three others

COPY APPLICATICN

Prays this Hon'ble Court be pleased to
grant a certified copy of the order passed

on 10.7.87 in the above case.

15.7.87 \S ‘
fom
Bangalore Advocate for Ap 1cant.
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Review Petition No.47/87
! )

A.No. 1/08/86

Applicant: Sri.P.Puttarangappa

Vse.

Respondents: State of Karnataka
and three others

M EMO

Prays this Hon'ble ®ribunal be pleased
to order for the return of the Bank draft No.
422013 dated 15.5.87 drawn on State Bank of

Mysore ,Bangalore produced in the above case. /CZZ

A
4

154787 Qﬁ 3
Bangalore v}&th/ ~Advocate for Appfiwant.
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D:NO.‘/B/-?'/S’/??E(;,/ 1F-A

SUPREME COURT OF INDIA

e T T -
l ‘ LREW _DELHS ,
. Yated - ‘ -y _[
The Ragistrer 4+ 5 i ‘35__ A

Siareme Court of Indisg,
hey Deihi
TO,
/5 he RegHixrnas,
Combrel fdwan- 7ot bimad,
Bargelne Remel
Benpalowe

{ PETITION FOR SPECI AL LEAVE TO APPEAL (_q/%) No. HY€9-Fo /9-’}.

" —

(Petition under Article 136(1) of the Constitution of India

from the Judgment and Order dated __ fé-—Q-—Q 4 <4 o ‘7*‘87

of the High Court of Judicature at _C_A T. ,Bergelive

i Bl e [F0YSE 4 R N WA

- .. P' PLLHTQ?LQ())S’E"P)JG' ee... Petitioner(s)

Versus

g"‘-‘t‘e (d kﬁ%%a:’ﬂkg M eg SO0 ORI Respondent(s)

Ehlie y
I am directed to inform you that the petition above

mentioned filed in the Supreme Court was dismissed by the

Court orn ‘ ?’:, ,‘—C?l;l__.

Yours faithfully,

For Registrar,




